i

i

i
i
i
1
|
i
H
i

“ACT No, XII or 1925,

_ [Passep By tHE INpraN LucIStATunE. |

(l»B‘cewed the assent of the Governor General on the 18th March,
: 1925.)

unram

“An Act to prowde for the better regulatlon of cotton ginning and

cotton pressing factories,

HEREAS it is expedienb to provide for the better regula-
tion of. cotton ginning and cotton pressing factories;

It is hereby cnacted as follows: —

1. (1) This Act may be called the Cotton Ginning and Press- snors titte,

. extent and’
mg Facter' eg Act 1925 uommeuc‘ement.

(8) It extends to the whole of British India (except Burma),
ineluding British Baluchistan and the Sonthal Parganas.

(8) It shall come into force on such date as the Governor

“General in Council may, by notification in the Gazette of India,

- appomt

2. In this Act, unless there is anybhing repugnant in the Deﬂmtlons
sub]ect or context,— .

(a) “ bale ”* means any pressed package of cotton of

’ "~ whatever size or density; )

(b) “ cobton ** means ginned or unginned cotton, or.
cobton waste; '

13

. (¢) * cotton ginning factory . means any place where
cotton is ginned oy where cotton fibre is separated
from cotton seed by any process whatever involy-
ing the use of steam, water or other mechanical
power or of electrical power;

1y

(d) ‘* cotton pressing factory ' mesns any {actory as
4 defined in the Indian Factories Act, 1911, in whigh .
cotton is pressed into bules;

¢ ]

cotton waste *’ meéans droppings, strippings, fly
and other waste products of a cotton mill o. of a
cotton ginning factory or of a cotton pressing

* fagtory, bub does not include yarmn waste;

(f) ** Indian

(e

. [Price One Anng or Th‘reve‘-half Pence. ]
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() ““ Indian Central Cotton Committee ' means the
Indian Central  Cotton. Committee constituted N
under the Indian Coftton - Cess Act, 1923, and in- XTVwf 109,
cludes any sub-committes appointed by it to per-
~form_eny- function .of .the- Indian Gentral (;otton
Committee under this Act; and = %

(g9) ‘‘ occupler '’ includés & managing agent or other
person authorised to represent the occupier;

. (h) ** prescribed ' means prescribed by or under ruleﬁ o=

made under this Act.

Mantenance of 8. (1) The owner of every cotton ginning factory shall cause
Togisters. {o be maintained at the factary in-such form, if eny, as may be
prescribed, a ginning regisber containing a record of -all cotton
ginned in the factory and of the names of the persons for whom
and the dates on which the cotton has ‘been ginned and of the
amount ginned for each person.

(2) The owner of every cotton pressing factory shall cause
to be maintained at the factory in such form, if any, as may
be prescribed, a press register confaining a daily record of the
number of bales pressed in the factory, the serial number of
each bale, and the name oj“: the person for whom it has bheen
pressed.

(3) The owner or the person in charge of a cotton gmmng

- or cotton pressing factory shall be bound to produce any ginniny

register or press register maintained under this section when

required to da se by any person appointed by the Tocal Govern-

‘meént in this behalf, and the owner or person in charge of any

cotton pressing factory shall be bound to furnish to the Indian

Central Cotton Committee, if so required by it in writing, a

- copy, certified as correct by the owner or person in charge of .

the factory, of the enfry in any press register mamtamed at the
factory relating to any specified bale”

(4) No register required ta be maintaincd by this section v
shall be destroyed until aiter the expiration of three years from . -
the date of the lash entry therein,

(5) If—

(¢) in any factory any reglster reqmred by thig section
to be maintained is not maintained or is main-
tained in any form other than the form, if any,
prescribed for the purpose, or _

(b) any entry in any such register is proved to be false
in any material particular, or

(c). any such register is destroyed before the expiration of
"the period referred to in sub-section (4),

the
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the owner of the’ factory shall be punished Wlth fine whlch may
extend to fifty rupees or, if he has previously been convicted of
~any offence under this sub- sectlon to five hundred rupees.

(6) If the owner or the person in charge of any factory fails
to produce any register, or to fumlsh a cerfified -eopy - of any-
entry, when required to'do so under sub-sestion (3), 6r furnishes

5 cerbified copy of an entry knowing.or having reason to believe

such copy to be false, he shall be pumshed with fine which
may extend to fifty rupees or, if he has previously been con-
victed of any offence under this sub-section, to five hundred
" rupees. . : '

“ 4. (1) The owner of every coblon pressing factory shall cause Muking of
every bale pressed in the factory to be marked in such manner "™
as muay be vpreseribed, before it is removed from the press-
house, with & serial number and with the mark prescribed for
the factory.

() If any bale is removed from the press-house of any eoiton
pressing factory without having been marked as required by
sub-section (1), the owner of the factory shall be punished wit"
fine which may extend to fifty rupees. :

5. (1) The owner of every cotton pressing factory shall gub- Retwms.
mit to the ,prescri'bed authority, within such time and in such
form as may be prescribed, weekly returns showing the total
number of bales of cotton pressed during the preceding week
and from the commencement of the season to the end of that
week, and the apprommate average net weight of the bales .
rressed in that week. :

“(2) The Local Government shall compile from the weekly
returns, and shall publish in such manner as the Governor
General in Council may direct, s statement showing the total
number of bales pressed in the province during the week and
“from the commencement of the season to the end of the week,
- to which the returns relate:

- Provided that the number of bales pressed in any individual
factory shall not be published.

(8) If defsult is made in submitting any return- as reqmred
by sub-section (I), the owner of the factory shall be pumshed
with fine which may extend to fifty rupees.

(4) Where the owner of a cotton pressing factory ha,s notified
to the prescribed authority that the work of pressing bales in
that factory has been suspended, it-shall not be necessary for
- the owner to submit returns under sub-scction (I) until such

~work has been resumed.. '

Explanation -
3
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Ezplanation.—In this section  season > meang the “period
notified in this behalf by the Tocal Government -in the local
official Gazette,

6. (1) No scales or we'ghts shall be used in any cotton gin-

. ning or cotton pressing factory other than the scales or weights,
i any, prescribed by the Local Government as standard for the ~
" distriet in which the factory is SLtuated '

(2) If in any factory any scale or weight is used in con-

travention of the provisiong of sub-section (I), the owner of the

factory shall be punished with fine which may extend to fifty
rupees or, if he hag been previously convicted of any offence
uvnder this sub-section, to five hundred rupees.

7. (1) Where the owner of a cobton ginning or pressing factory
has leased the factory for a period of not less than one month,
in the case of a cotton ginning factory or three months, in the
case of ‘o cotbon pressing factory, and the lessor retaing no
interest in the management or profits:of the factory and notice
of the lease has been given by the lessor and the lessee to the
prescribed authority, the lessee shall be deemed tq be the owner
of the factory, from the date of the nofice and for the period of
the continuance of the lease, for the purposes of section 3, in

- vespect of the registers maintained or to be maintained from

that date and for that pomod and for the purposes of sectiong
4, 5 and 6. :

(8) On the termination of the leasc the lessee shall hand over

to the lessor the registers maintained under section 8, and the
lessor shall forthwith report to the prescribed authomty any

default of the lessee in complying with the provisions of this

sub-section or in maintaining the reglsters in accordance with
the provisions of sechign 8.

(3) T default is made in handing over sny register or making
any report as roquired by this section, the lessor or the lessee,
as lhe case may be, q'hall be fumshed with fine whi ch may
extend to fifby rupees. ‘

8. (1) On &, transfer of the OWl’lelShlp of a cotton ginning or
pressing f&etory, the transferor shall hand over to the transferee
the registers maintained under section 3, and the transferee
ghall forthwith report to the preseribed authority any default
of the transferor in complying with the provisions of this sub-
secion or in maintaining the registers in accordance with the
provisions of section 3.

(?) I default is mado in banding over any register or' makiny
any report as required by sub-secbion (I), the transferor or- the
transferee, as the case may be, shall be pumshed with fine
which may extend to fifty rupees.

: 9. (1) Im

s

i
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: 9. (1) In the case of cotton éinning factories the construction
TE cf which is. commenced after the commencement of this Act—

(a) g'n- houscs shall be provided with separate entrances
and cxits for the bringing in of unginned and the
taking out of ginned cotton respectively, and

plans and specifications approved by the plescnbed
authority :

Prov1ded that nothing in this sub sectlon shall apply to any

- tuch’ gins is not more than fout.

(2) Within such period after the commencement of this Acy
‘as may be prescribed, the owner of every cobton pressing factory
in which cotton is handled on the ground floor shall cause the
rress house to be paved or provided with other suitable flooring
to the satisfaction of the prescribed authority.

(3) If the owner of eny factory fails to comply with anv
provison of this section which is applicable to the factory,  he
shall be punished with fine which may extend to one hundred
rupees. ‘ ’

N

(4) (a) Where the owner of a factory has been couvicted

Structural © -

requirements -
for factories.

(b) the factories shall be constructed in accordance with

Lactmy in which only roller gins are used where the number of . .

under sub-section (8), the prescribed authority may serve on °

the owner of the factory an order in writing directing that such
alterations shall be made in the factory, before a specified date,
as in the opinion of thé said authority are necessary to secure
compliance with the provisions of sub sectlon (1) or sub-section
(2) as the case may be.

)] Where the alterations are not made in accordance with
“the order served under. clause (@) of thig sub-section, the pre-
scribed authority may serve on the owner and on the occupier,
it any, of the factory an order in writing directing that the work
of ginning or pressing cotton in such factory shall be suspended
vntl the alterations have been made in accordance with
the order served under clause (a) of this sub-section and the
owner and the occupier, if any, shall be jointly and severally
lisble to fine which may extend to fifty rupees for each day on
which cofton is ginned or pressed in the factory in contravention
of the order. served under this clause.

10. Where the person. guilty of an offence under this Act is
a company, every director, manager, sécretury and other officer
thereof who is knowingly a party to the default shall also “be
gullty of the hke offence and liable to the like pumshment .
; 11. (D No

»

#

Liability of
officers of a
company, -
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S@gi‘;g‘;““ N § (1) No prosecutlon under this Act shall be mstltuted
‘ except by or with the previous-sanction of the Distriet Ma,glstrate
or a Chief Presidency Maglstrate or a Magistrate of the first

: class specially ‘empowered in this behalf by the Local Govern-
- ment. o

~ -eny Court inferior to that of a Presidency Magistrate or of a
" Magistrate of the first class.

»gg“;'e?ngrf the 12. The Governor General in ‘Council may makev.rules td
Qeneral in 1:1‘0V1de for— ’ ' . .
C()llélslcll to make . . )

o (@) the allotment of a special mark to be used by each
pressing factory for the purpose of the markmg of
bales;

(b) the manner in which bales shall be marked; and
(¢) the manner in which the weekly statements mferred
to in section 5 shall be published.
Power of the 13. The Local Government may, by notification in the locai

__Government official Gazette, make rules consistent with this Act to provide
to make rules, . : . .
for all or any of the following matters, namely:—

(a) the forms in which registers, records ahd returns are
to be maintained or submiitted, and the 1n.spectlon
of records and registers; -

(b) the  appointment of the au’ohorlty to whom - and the
‘ time within which the reburns required by sectlon
-5 shall be made;

(¢) the we ghts and scales to be used in cotton ginning
and cotfon pressing faclories in any district in the
-province, and the inspection of the same;

(d) the appointment of authorities for the purposes of.

<L bectlons 7, 8 and 9;

(e) the manner of service of orders macde under ceciron 9;

(f) the powers of entry and inspection Wwhich rna,y be
exercised by District Maglstrates or by any officer
specially empowered in thls behalf by the Local
Government;

(9) any other matter which is to be or may be prescribed.
or for which provision is necessary in order to carry
sout. the purposes of this Act.

- power to reject . 14. After the expiration of one year from the commencement
I imentof of this Act, any person who has made a contract for the pur-
contracts. chase of baled cotton may 1equne that no bales other than

bal%

o .

() No ofEence pumshable “nder ‘this Act sh&ll be ‘brled by e
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‘bales marked in. &ccord&nce with sectlon 4 shall be supplied in
fulfilment of such contract, and, if he does so require, no bale
not so marked shall be tenderable in fulﬁlment of the contract:

Provided that nothing in thls section shall apply fo & contract
for the sale and delivery of cotton grown “befors, or less than
“one year after, the -commencement of this Act.

15. No suib or o’bher legal proceeding shall be 1nstltuted Protoction for

acts done under
against any person in respect of anything which i 1s in good faith Act.

done or mtended o be done under this Act




